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Heard Mr. AsKoNayak, Ld, Ceunsel fer
the a#pplicant and Mr. U.B.Mehapatra, L'd’. St e
Standing Ceumsel appearing fer the Respendents.
20 The @pplicant, haviag faced ,a/ punistzneht
of remeval in a departmental pfeceeding, has
filed this DeAe Ne. 366/01 umder section 19
of the Admimistrative Tribumal's Act,1985,
de The Respendents,whe have filed a
ceurter, have raised & preliminary sbjectiea
through the Sr. Standimg Ceumsel, Mr. U.B.
Mehapatra,that the applicant has directly

approached this Tribumal in the presemt O.2.

‘witheut preferrimg amy appeal.

4. Havimg heard the Id. Ceunsel fer both
the parties em the peint of prelimimary
bbjecticn raised by the Ide. Sre ‘Jt,anding\
Ceumsel appearing fer the Respendemts this
Oohs is disposed of, witheut geimg imte the
merits ef the matter,by gramting liberty to
the dpplicant te prefer am appeal by the end
of May,2005. If the Applicamt prefers an
appeal by the end of May, 2005 them the
Appellatge Autherity sheuld cemsider the Jame
en merit; motwithstanding the delay im ‘ |
preferring thé appeal, |
56 Wwith the aferesaid ebservation and
directien,this O.A. is disposea of .

6o Send cepies of this erder to the
applicant amd the Respendents and free copies
of this erder be alse handed-ever te the

Ld., Counsels appearing fer beth the parties,




